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Proceedi,,:s ollhe Co""til 01 ~"e GOllern," Ge"eralol I"dia, IIss,,,,lJkd Itw I", 
purpose of mdill~ La7llJ and Hl!gll/~llionS u"del' ,,,, provisions 0/1'" 
I""ian Coune,]s Ar:ls, 1861 a",J 1893 (31 & 35 l/icl., c. 67, tllltl 55 & 56 
l/icl., c. 14). 

The Council met at the Viceregal Lodge, Simla, on Friday, the 29th JUIIC, 1900' 

PRESENT: 

His Excellency Baron Curzon of Kedleston, P.C., G .... S .•. , G.M.I.B., Viceroy 
and Governor General of India, ,r,sidmg. 

His HonoQr Sir W. Mackworth Young, K.C.S .•• , Lieutenant-Governor of the 
Punjab. 

The Hon'Lle Major-General Sir E. H. H. Collen, K.C.I.K., C 8. 
The Hon'ble Sir A. C. Trevor, K.C.S.I. 
The H'on'ble Mr. C. M. Rivaz, C.S.I .. 
The Hon'ble Mr. T. Raleigh. 
The Hon'ble Sir E. FG. Law, K.C.M.G. 
Tbe Hon'ble Kunwar Sir Harnam Singh Ahluwalia, K.C.I.E., of Kapurtbala. 
The Hon'ble Mr. C. I •. Tupper, C.S.I. 
The Hon'ble Mr. H. C. Fanshawe, C.S.I. 

INDIAN PAPER CURRENCY BILL. 

The Hon'ble SIR EDWARD LAW moved that the Bill to amend the Indian 
Paper Currency Act, 1882, as amended by the Indian Paper Currency Act, 18gS, 
be taken into cDnsideration. He said :-" I may mention that the Finance Depe,rt-
ment received a day or two ago a letter from the Bombay Chamber 01 Commerce, 
suggesting that when renewing the Currency Act a maximum rate should be 
fixed at which the Secretary of State would issue telegraphic transfers against 
gold paid into the Currency Reserve in London. 

" In the Currency Act of 1898, which we are now renewing, there was no 
mention of'telegraphic transrers, and in the present proposed legislation we have 
desired merely to prolong the operation of the Act of 189B, making only the 
alteration embodied in the simple amendrr~( ilt which I explained at the last meeting 
of this Council. Further, I silould 53y th It it is not at present considered desirable 
that the hands of Government should be Cd in so delicate a matter as the rate 
of exchange at which bills or transfers should be issued. I may do well to repeat 
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~ a  my predecessor said in this Council on March 21St, that it must be 
distinctly understood that the present Bill implies no undertaking on the part of 
·the Secretary of State to sell remittances at any specified rate. 

" I trust it is fully understood t.hat, if the Government of India refuses to 
accept proposals put forward in the interests of trade by the mercantile commun-
ity, it does 80 with great regret i but Government have to consider not only 

l ~ ion  of i.mmed.iate facilities to trade, but also the more important bearing of 
any proposals that may be submitted on their general currency and financial 

~i  In view of t,hese larger considerations, they have been obliged to decline 
the suggestions of the Bombay Chamber of Commerce." . 

The motion was put and agreed to. 

The Hoo'ble SIR EDWARD LAW moved that the Bill be passed. 

The motion was put and agreed to. 

COURT.FEES ACT, 1870, AMENDMENT BILL. 

The Hon'ble MR. TUPPER moved that the Bill to provide for the Court-fee 
payable oh certain Applicatiops to the Court of the Financial Commissioner of 
the Punjab be laken into consideration. He said :-" At the last meeting of this 
CQuncil I offered a full explanation of the reasons for the small measure of which 

I am in charge. I do not think it is necessary to detain the Council with any 
f.urther remarks." 

The motion was put. and agreed to. 

The.Hon'ble .MR. H~ moved that .the Bill be.paslICd. 

The motion was put and agreed to. 

INDIAN CENSUS BILL. 

The Hoo'ble MR. RIVAZ moved for leave to introduce a Bill to provide for 
,certain matters in connection with the taking of the Census. He said :-" It 
i. intended. to take a census of India on the 1St March next i bence the necessity 
for th9 present Bill, which is framed very much on the lines of the t1l'0 previous 
~  Acts of .880 and 1890. The few amendments of the provisions of the 
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fonner Kcts ·which have been embodied ill the present Dill are unimportant and 
are explained ill the Statement of Objects and Reasons i and I need not take up 

the time of the Council by repeating those explanations." 

The motion was put and agreed to: 

The Hon'ble MIt. RIVAZ introduced the Bill. 

The Hon'ble MR. RIVAZ moved that the Bill and Statement of Objects 
and Reasons be published in the Gazette of India in English and in the local 

official Gazettes in English and in such other languages as the Local Govern-
ments think 6t. . 

The motion was put and agreed to. 

The Council adjourned to Friday, the 20th July, 1 goo. 
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